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including the Government of India. How-
ever, as far as the Government of India is
concerned, while it has the responsihility
to monitor the developments in :ll the
States including Gujarat, since devcivp-
menis of this nature would have an imn-
pact on thc law and order situation, }
wish 1o make it ciear that there is no
qucstion of intcrference by the Govern-
ment of India in the political affairs of
Gujarat. The present situation in Gujarui
is something which needs to be sorted out
by the political parties in Gujarat and by
the State Government. The Governmens
of India comes into the picture only if it
is convinced that there is a breakdown of
the constitutional machinery in the State.
Even here the matter is very much within
the jurisdiction of the State Government,
The question of any interference from the
Government of India, at this stage, there-
fore, does not arise.

CALLING ATTENTION TO MATTER
OF URGENT PURLIC IMPORTANCE
Regarding Undcrpayment of Salaries, De-
fault in the Payment of Provident Fund,
non-Payment of Ex-Gratia, Violatien of
Labour Laws and Absence of job Secuarity
for Teachers in Private Schools in the
Country and the Steps taken by the Gov-
ernment—contd.

SHRI GURUDAS DAS GUPTA:
Madam, this is how the problem of edu-
cation is really [ost sight of in the coun-
try. In the turmoil of political tension and
when the discussions on other important
issues go on, the problem of education is
really lost sight of.

I feel extremely sorry and sad at iic
statement which the hon. Minister has
made. The cloud that roars does not
always rain. The hon. Minister has expre-
ssed his concern. He has once again
confirmed his commitment. But he has
never said that the Government of India
is really interested in enacting a law,
really to discipline the delinquent, private
education in the country. This i§° where
the problem of Indian democracy lies.
Education is in the Concurrent List, I
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know. But after all, it is also in the
Centrail List. The private schools which
are being recognised by the Education
Bourds ¢ Deind, either the OBSE or ihe
1CSE, are soally defaulting in their re-
sponsibilines. And the responsibility can
only be undertaken by the Central Gov-
ernment. The Central Minister looking
after the Human Rcesource Development
expresses his coneern but he does not
hold out an assurance thar the Govern-
ment of India will make a law. I wish,
M. dam, sincerely wish, that the Govern-
ment of Incdia doxs not default i the
discharge of its basic responsibthity. Lt
there be law, Let there be a mosnitering
agency. Let there be supervision. Let
there be no ‘free-for-ali’. Let therc be
disciplining of the delinquent private edu-
cation. Let human rights pe protecied.
When the cost of education is going 50
high in a labour market which is ~o
imperfect, when so many pecople arc
chasing so few jobs, when people believe
that English education is indispensatle to
get a place in the corporate sector, it 15 in
such a situation that the promoters of
private education are doing hell with the
system. If the¢ Government remains a
passive spectator, if the Government re-
mains totally helpless, the fall-out will be
more anarchy, more high-cost education;
there will be two systems-one for the
majority and one for the handful few,
and as a result, the Directive Principles
of the Constitution will be violated in a
much bigger way. Therefore, Madam, 1
wish that the Government fulfils its re-
sponsibility.

Government says that it cannot
proceed against the CBSE. Can the hon.
Minister give me a single instance where
a single delinquent school has been taken
care of by the CBSE of ICSE? On the
other hand, Madam, I can quote from
the judgement of the Calcutta High Court
in the casc of Julien Day School. Justice
Bhagwati Prasad of Calcutta High Court
directed the State CBI. Now the CBI has
not only 1o look at the Sukh Ram’s case,
now the CB1 has not only to look into
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the pay-offs to purchase parliamcntarians
to win majority for a Government, the
CBI is bcing directed to look into the
dircction of extraction of money from the
guardians and its diversion for some
other purpose. This is the state of
cducation. Madam, the principal of a
Icading school of India was arrested
because he had dcfaulted provident fund
of Rs. 1.5 crores. The promoter of a
privatc  educational  institution  was
arrested by the police because she had
bcaten up a collecague of hers within the
school premises. A lady had lost her job
becausc she wanted maternity bencfit.
Madam. I bhave rccecived innumerable
complaints that women-tcachers were
becing subjcctcd to sexual harassmcnt by
the promoters of private education in the
country. This is the state of affairs, and
confronted with the stark recality, the
hon. Minister spcaks of building
conscnsus with the State Government. 1
do not mind looking for a national
consensus but 1 mind passivity of the
Statc Government. 1 mind inaction, 1
mind thc way the Government of India,
not the present Government, had been
over the dccade defaulting in the
pcrformance of its basic responsibility
towards the basic human nced of the
country. Madam, what is the issue before
the nation? The issue before the nation
is, once upon that time the education
system was building up in the country on
a minutc of Lord Macaulay whcre the
main purpose was to cater to the nced of
imperialist mastcrs, to crcate a body of
men who can serve thc intercst of
imperialism. At that point of time the
schools were modcls of exccliecnce. The
education that was imparted for a
diffcrent purpose had really kindled the
fire of patriotism and the flame of liberty.
But, Madam, looking at the wreckage of
what education today actually is, I feel
totally cynical at a point of time when we
are complcting 50 years of our freedom.
Wc have tinkered with our education
system, wec have changed the syllabus, we
have graftced complicated procedures for
admission. and transfers and, above all,
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we have created costly education, too
costly, beyond the reach of the millions
of poor people. and of the middle class of
the country. Madam, education is bcing
sold as a commodity to fnake profit for
the promoters of education. The
guardians arc bcing flcecced, the teachers
arc being undcrpaid. There has been
total uninterrutcd commercialisation of
cducation in the country. Madam, at a
time when the potential, profit potential
of the corporate scctor is on the decline
and corpcrate  prosperity can  be
attributed to income from other sources,
when investment in the primary stock
markct gocs down, when the profit in the
rcal cstate busincss is not looking up, it is
the private education that is attracting
huge surplus funds from the community.
Not surprisingly, thercfore, there has
beecn a mushroom growth of private
schools. In a country with a high level of
illitcracy, in a country with pcrhaps the
lowest investment of human resources,
there has becen  an  unprecedented
cxpansion of high cost private education,
perhaps beyond the reach of the millions
of common pcople of the country.
Madam. there is a  wcll-grounded
complaint, thcre may be a well-grounded
complaint, that the standards of
Government schools and Government-
aided schools have declined. And this
dccline in the standards of cducation
might have contributed to thc cxpansion
of private education in the country. But
the issuc is, democracy remains a hoax if
the cost of cducatioin recmains beyond the
rcach of the majority of pcople of the
country.

Madam, most of the schools are
affiliatcs of thce Central Boards such as
the CBSE or the ICSE. Rccognition is
granted on the basis of the ‘No Objection
Certificate™ granted by the State
Governments. But  thcre  is no
monitoring. There is no supervision.
There is no inspection. There is nobody
to take carc of what the schools are
doing. After the certificates are granted
and after the schools became recognised
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by the Central. Boards, what is the
situation? It is just a frce-for-all. Crorcs
of rupecs are being gencrated by the
private schools, but they are not to pay a
single paisa as income-tax. Guardians are
being exploitcd and tcachers are being
underpaid. There is not only undcr-
payment to the tcachers but also they are
being dcnicd maternity  benefits  and
rctircment  benefits  such  as  gratuity.
Dismissal is the most common fcature
and there is no procedure for
appointments. Schools have become just
a single-window shop, sclling education
as a commodity. It is not to find a
remedy to the problems of the tcachers
that 1 have initiated this discussion here.
The question is, basic question is, the
anarchy in cducation. The second aspect
is the totally lopsided, unscientific
curriculum  which is unfit to mect the
devclopment needs of young talent. It is
a total hindrance to the development of
young talent. The curriculum is a total
hindrance to the balanced growth of
young talent and pcrsonality.

Madam. you may kindly remember
that suicidc is on the rise among the
adolescents in the country, among the
school children of the country. And I
attribute the cause of suicide to tle
iopsided cducational system in the
country which cares for quality of
education without any effort to build up
the character at all. T wish the educatonal
system was rcformed and recast so as to
meet the necds of the nation. 1 wish the
teachers got a fair deal. At the same
time, I plcad with the Government for a
total change of the curriculum so that
education becomes an important tool in
the making of the man.

Madam Dcputy Chairman, we want the
economic system to be reformed. We
want liberalisation to be carricd out. We
want industry to be revived and
developed. We want agriculture to
prosper. ‘But no social change can take
place without the proper tool. It is the
human beings who are considered to be
an important tool in effecting the desired
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social change. But our model of humar
rcsources development falls short of that
national requircment. I  wish the
Government not  only expressed  its
concern, but came forward with 3
programme of action to take carc of the
situation. The Government is, thercfore,
called upon to cnact a Central law to set
up a supervisory body, a monitoring
nodal agency. The Government should
take carc to sce that the responsibility for
ceducatipn is not passed into the hands of
the delinquent businessmen. At the same
timc, thc Government should take steps
for the rcforming and restructuring of the
curriculum in order to mecet the national

neceds.

Thank you, Madam Decputy Chairman.

THE DEPUTY CHAIRMAN:I think
we can adjourn the House.

SHRI S. R. BOMMAI: Madam, I
think there are other Menibeérs to speak.

THE DEPUTY CHAIRMAN: There
arc seven other Mcmbers.

SHRI GURUDAS DAS GUPTA:
Madam, may I suggest one thing?

THE DEPUTY CHAIRMAN: We can
adjourn the House till 1.30 p.m. At 1.30
p.m., we will continue the discussion.

SHRI GURUDAS DAS GUPTA:
Madam, can we not continue till 1.30
p.m. and then adjourn the House for
lunch?

THE DEPUTY CHAIRMAN: It will
not be possible to finish the discussion
before 1.30 p.m. Just as you have made
your opening rcmarks, others would also
makc their observations. There are seven
other members. We would not be in a
position to complete the discussion before
1.30 p.m. Let us adjourn the House until
1.30 p.m. At 1.30 p.m., we will resume
the dcbatc. After the Members speak,
the Minister will reply so that there is
continuity. Otherwise, there would not be
continuity. It s better, therefore. that we
adjourned the House. At 1.30 p.m., we
will meet again and continue the debate.
The discussion on Private Members’
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Resolulions -will start at 2.30 p.m. We
would, thercfore, have one full hour. I
think we can finisk the debate, including
the Minister's reply.

SHRI S. R. BOMMAI: Madam. my
two-official Bills are coming up in the
Lok Sabha.

THE DEPUTY CHAIRMAN: At
what time?

3HRI S. R. BOMMAI: 1 have w be
there at 2.30.

THE DEPUTY CHAIRMAN: We will
rclicve you at 2.30 because we will start
the Private Mcmbers' Business. We will
let you go before that. At 2.30 is the
Private Mcembers' Bussiness. So, half an
hour s there. And in view of the concern
about cducation and teachers, we will
give half-an-kour from our lunch hour.
That is how we wiil do it. Is it okay?

SHRI S. R. BOMMAL Okay, Madam.

THE DEPUTY CHAIRMAN: Wc will
rclicve you. You can go to the other
House at 2.30.

The Housc is adjourned tiil 1.30.

The Housce then adjourncd for
linch at six minutes past onc of the
clock.

The House rcassembled, after lunch, at
thirtyfive minutes past one of the clock.,

The Vice chairman (Shri G.
Swaminathan) in (he Chair.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): 1 would rcguesi the
hon. Mcmber to conclude as early as
possiblc because there are cight namcs
....{Interruptions).. ..

SHRI RAM DEO BHANDARI : 1 am
concluding, Sir.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Plcase shorten your
spcech becausc we have 1o take up the
Privatc Mcmbers’ Business  also
{Iaterruptions)...Othcre Members  are
also there to speak.

mea, & i § I & R SaR §XY
1 @, ¥ifs 72 o aga @ TEEPl " 2,
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% vy we ot wa aww § ool &
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21

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No. I would request
the hon. Mcmber not to exhibit it in the
House.

$0 fasqy w1 wel: A fags eanfm
Refa # faer @ ¢ ¥ alk @R g€ 21fmm ¢
fr faEr VR 3wt @ 399y A9 3 T @
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FNE A q@ F I A AT e = St W
Rriv g wrh =g B T sael @
s fufa & et 9 9 W YW F=
gz 3R FX TR T W X Fo & W
g, 1 9 W T faww s 9dm?
anfer foven woad! gt %@ sk wredl g &
83 wu A FX R i I &, el eremd
3 Ao o G wen =wa

¥ ww W@ 3N FEw wEW {1 M w2
o ¥ warR o T e wwa, W s, W
ol dvnd S 3 e % v 9% e R
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T R, unﬁaa\méﬁaﬁa%aﬂzwhaﬁ
A ¥ B T R, 3w A wmda w@ R

THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): No. No. It is not
within the rules that the hon. Mcmber
should exhibit it in the House. 1 would

requcst the hon. Member not to show it.
sit fawy w1 weh: A 9w ¥ w9 T
Fgv wwe § ff W WA W owiE F wa
nfeaal ¥1 wRE wER B G 3} wa
R F 9HE GargA faea faam fogs faw
R faET 2w ¥ ok sud sw o % —
T e, TR R e A& me
TE WaT W A, a9 st e W)
wa v ) gg @ sfew—
e e TR SR

TE WHAR AEEN a@ sh T A
% g9 wR TE4, fawl, mme @ s @
T ¥ fF T TE? T SR T WER #
frer ¥ ) (@A) IR & 98, 9w Ran
a1 & sk P <9 e A }ema W wE
foam o |

SHRI SR. BOMMAI: The
advertiscment was given by the
Government. If the newspaper commits a
mistake what can we do?
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i I el e e wEt @ sEmfe e 2
¥ g HE wolt Wil o9 gzare Wt 3R 9%
WHERaA AIsgh xR W@
3y oo arad ® g ¥ e R ¥
¥&0?
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sifven o SR e ¥ gefee ¥ nm W §
F W WFER I\ e F IRefa W=
Frale # 3t w0 fem & 9 W@ FAm T
frad o fogl 1 amm iR Rerel & sifrss,
A giea ® wh) faas ¥ WA % W@y
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oM wEN RS fers wd W W, R
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WEa , EMR ¥ w9 4 werd s A
foero Seensll & 39 ol @ fnars = A fa
@ R & A0 9F e A W
S g R, 41 e 83 areqn il ¥ W
ard Fad ool #t @ @ R AR ad fafs
FAA W R R WW Em W e
fagfarerdl # o ¥ S faepe Ay
frll sromos @Y & dvger AF 1 TR
IS GEIET wh A faafamed § o o
¢ ik suw oiivm = D w R 5 w0 o
1 W fA-fA firen wen o w1 R 1 F 9% e
§ & ol dmd St wge =i €, 3 e
Fde F s e ¥ 1 & R e e fe
3 sava F W sawn # PR fass ¥
A & Wo-uiy faed @@ vfasa, fass =
S M GEE ¥ QN GF HF | AR |
SHRI JOHN F. FERNANDES
(GOA): Mr. Vice-Chairman, Sir, 1 fully

endorse the issue raised by my collcague,
Das Guptaji.

(6 SEP. 1996]

of Urgemt Public 322
Information

Yesterday was the Teachers” Day. But
we  have scen  that  throughout the
country, thcrc was agitation by the
tcaching community. In my State, Goa,
also, there was a bandh. All the tcachers
were out on the streets.

There is a great problem ailing our
cducational system. Mr. Gurudas Das
Gupta mentioned about the tcachers in
privatec schools. I would like him to
expand the ambit and include all the
cducational institutions in the country.

Morcover, this is not confincd oaly to
the schools. The same problem is facing
the highcr educational institutions as
well; mainly. the colleges. We find now
that the cducational institutions in our
country arc trcatcd as an industry.
Colleges arc opened, schools arc opencd,
primary schools arc opened. KG schools
are opcned. not with a view to imparting
cducation, but with thc solc purposc of
making maximum profit.

The condition of many of the
educaitonal institutions is  substandard.
They do not have a plavaground. They
do not have a proper premiscs.
Apartments arc being rented out. Even
the kitchen is converted into a classroom.
Therefore, T hope Mr. Gurudas Das
Gupta would cxpand the scope of his
demands.

Wec have 25 universitics in the country
which are not rccogniscd by the
Government and the University Grants
Commission. I do not think our laws
have any tecth in them. The hon.
Minister has conceded’ it. “Educaiton’ is
in the Concurrent List now. Therefore,
the Central Government has very much a
rolc to play to scc that "Education’ is
properly codificd and a proper legislation
brought in.

Wec have seen that wherever there arc
Government  schools, most  of the
teachers opt for Government schools
becausc their jobs and salaries arc
assurced. There is no doubt that the
standards of the governcmnt schools arc
very low and now people opt for private,
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schools, basically convent schools,
because the standard is high there. But
how can the tecachers impart proper
education when their financial needs are
not met by these institutions? so-I want a
comprechensive survey to be conducted by
the HRD Ministry throughout the
country to find out what is the problem
that is ailing our educational institutions,
not only the schools but colleges also.

Of late we have bcen sceing many KG
schools coming up, and they do not even
adhere to the curriculm accepted and
recognized by the Statc Governcmnts.
and when they start at the KG level, they
go on defying the rules and principles at
the primary level. When it comes to the
fourth standard or fifth standard, the
future of the children is at stake, as a
result of which there is pressure from
socicty and politicians and Government is
compelled to give recognition to these
institutions.So, unless we impose some
deterrent punishment on such institutions
and peoplc who are perpetuating these
illegalitics, I don’t think we are going to
see a brighter future for our younger
generation in the years to come.

Sir, -thc hon. Minister has mentioned
that provident fund and other facilities
can be given to shools provided there is a
staff of more than 20 in a school. But
againt these laws are being subverted
because they keep on opening new
bramches of the school. They will have a
fcw classes in one premises and the

iremaining few classes will be shifted to.

.other premises. In this way the strength
‘of the teaching faculty and the staff in the
school is kept below 20 and the laws are
_being subverted in this way. So I think it

‘is high time we had a comprehensive’
lcgislation. I think it will be appropriate

if a Parliamentary committec to make a
study of the problem. Some sort of a
Sclect Committee should be appointed to
elicit the opinion of the different State
Governments. The hon. Minister did
mention that they have an All-India
Council. But I don't think it is effective
because t” of the Governments are
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had in glove with the private schools and
there is no seriouseness on their part.
Generally the parents of the students
happen to be working in the Central
Government or in public institutions like
banks when they are transferred from
State to State and here we see the
discrepancy in the educational system.
Unless we have an All-India school
Board, I don’t think this problem can be
solved. Therefore, 1 would request the
hon. Minister to see that this problem is
alleviated. An we have to appoint a
Parliamentary committee also. On the
pattern of a Sclect Committee, it could
be a joint committce of both the Houses,
which can make suggestions and
recommend ways and means to the
Government to come forward with a
uniform legislation for the whcle of the
country so that the standard of educaiton
in the country can come up to a proper

‘level. When we go abroad and meet our

friends and NRIs there, we are tole that
certain universitics from different States
in our country are not re¥ognized by the
institutions there abroad. So, whenever
our students or intcllectuals go abroad,
they become a laughing stock there. So, 1
think this is the only solution for the
removal of this anomaly.

I hope the hon. Minister will positively
respond to my suggestions. Thank you
very much.
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SHRI S.R. BOMMALI: This is a subject
he should give notice on and then raise it

here.
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SHRI S.R. BOMMALI: Sir, this is
not concerncd with the subjcct of the
Calling Attcntion. If he wants to
raise a point based on the itcm
published in the Press, he should give
a notice on the subject. Then the
Govcrnment will answer.

e ATge g JWIE: HAeA foan & &
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Minister is
responsible for his Dcpartment. If you
raisc a point after giving him due notice,
he will be able to answer. If you raisc a
point on which he is not dirccily
responsible, in  that case the point
bccomes irrclevant.
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SHRI SANATAN BISI (ORISSA):
Siry this is a very serious matter and I
thank hon. Member Shri Gurudas Das
Gupta for bringing this matter to light.
here, a very pertinent thing is the point
about the violation of laws including
provident fund laws. As per the
stat¢ment made by the hon. Minister,
there are provisions for prosecution in
cascs of such. violation. There should be
clcar and  categorical  prosecution
wherever there is violation. That would
make others refrain from indulging in
such violations.

 Regarding equal opportunity and equal
scope, they are actually not provided. We
arc talking of a socialist pattern of
socicty. But here, we are deviating from
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that path. The time has come when we

should cxtend equality to all the teachers.

There  should be dignity. Provisions

should be made so that there is equality

in the ficld of education also. Thank you.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would like to
know how much time the hon. Minister is
likely to take for the reply. Now it is 2.20
p-m. At 2.30 p.m., we have to take up
the Private Mcmbcers' business.

SHRI S.R.BOMMALI: 1 will finish it.

THE VICE-CHAIRMAN (SHRI G..
SWAMINATHAN): You have time till
2.30 p.m. Is that all right?

SHRI S.R. BOMMALI: Yes, it is all
right.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): There are two or
thrce Mcmbers who want to speak. But
then, we have to give time to the
Minister. The Minister wants ten minutes
to reply. We have to take up the Private
Members’ business at 2.30 p.m.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We have to give
i adcquate time to the Minister.

SHRI S.R. BOMMAL: Sir, I am rcally
"enlightened by the views expressed by the
Members in a frank and forthright
manner. I welcome their suggestions also.
Some of them have incidentally
mentioned about a radical change in the
.educational system itself. Though our
‘Constitution has provided for free and
compulsory education for children from
six years to fourteen ycars, which was to
be achieved in ten years from the coming
into force of the Constitution, even after
five decades, we have not been able to
achieve it. Forty per cent of the people
are still illiterate. Sixty per cent of the
fcmale children are still illiterate. I do
not want to blame anybody. But wc have
not been able to achieve this. All of us,
the Government, the socicty, the
representatives of the people, including
teachers, have to give a scrious thought
to find our a solution and I would like to
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repcat that this . Government has
committcd itsclf and declared that we will
achicve universal education by the end of
this century. In this direction, 1 had
convened a meceeting of Chicf Ministers
who have endorsed this view. Thereafter,
I called a mecting of Education Ministers
and Sccrctaries and they have also
endorsed this view. 1 called about
hundred educational experts from all over
thc country and rcquested them to give
their suggestions. They have also given
somesuggestions. The Government is
scized of the matter of universal
cducation. As regards expert committees,
a number of committcs have been
appointcd. From Kothari Committee till
today, a number of reports are there in
the Government library. It is not the
reports which matter. It is the political
will that is necessary and we have to find
out npot only resources but also
infrastructure like a number of trained
tcachers, school buildings, school
materials and so on. In that direction,
this Government is trying to do its best.

So far as private school are concerned,
Sir, 1 know of more pathctic instances
than what has been stated here. 1 do not
‘want to say thosc things because 1 hold
an officc. It is very difficult for me to
disclose those things. Why has the
standard of cducation gone down in
government schools? What is the main
reason for this? This has given rise to an
incrcase in the number of private schools.
You have to think scriously about this.
Why has the standard in government
schools gone down? Even a chaprasi
would like to send his child to an
English-medium school and he is making
a lot of sacrifice. This change has come.
In my own State, when our Government
was thcre, even now, our party
Government is there, we prohibited
English-medium schools for four years.

We never gave permission. As pointed
out by one of the Members here, they
start the schools and when the students
have to appear for the final examinations
thcy go to courts. some parents go to
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courts, and the courts permit the students
to appear for the .examination without
pronouncing results or something like
that. If you permit me to use the word,
some schools, as Shastriji has called, ape
“shops”. They are not schools. 1 would
not hesitate to call them so. Thepe is
swindling of parents. There is swindling
of teachers. Of course, there are some
good institutions also. I don’t say that all
the institutions are not good. There are
some commercialised institutions where
politicians, businessmen and industrialists
are all combined. It may be surprising
that many industrialists are switching over
to the educational ficld and they think
that is more profitable than running an
industry. This is the situation in this
country. We cannot absolve the people’s
representatives of their responsibility. We
have also contributed to it in a way.
Therefore, we have to rise to the
occasion. How do we stop it? Yes, I have
said in my reply that a law is necessary. I
thank Gurudasji. But you cannot change
the system by law alone. A very diligent
public opinion, a people’s movement, is
necessary. Not only the State
Governments, the Central Government,
the Panchayat Raj institutions,
municipalitics, corporations, voluntary
organisations and people’s representatives
but also the people who are involved in

_the educational field are to be very

diligent.
SHRIMATI RENUKA
CHOWDHURY (ANDHRA

PRADESH): Sir, may I add a rider to
what he says? Since we are on the subject
1 would just like to add this because 1

‘was not here earlier. Besides the framing

of educational structure, there is_a
tremendous psychological pressure on the
school-children and the parents. There is
a whole gamut of psychological stress.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We have to
conclude it by 2.30- P.M. If you have any
clarification to seek, you please do so.
The Minister has to complete his reply.
You please put a question’
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SHRIMATI RENUKA
CHOWDHURY: Thecre arc a wholc lot
;of psychological stress-related  discascs
which have come up among the children.
I want to know what the purposc of this
tenth, cleventh and board cxaminations
is, if thcse results are not held valid by
other cducational institutions after they
pass out. They arc under pressure. They
arc actually tuotion centres. Till the
twelfth standard the children arc forced
to get a percentage and to pass. Even
after getting/first class, it is not held
_valid. They have to again appcar for the
cntrancé examindtions in other collcgces.
_This should be re-cxamined so that the
“schools: do not "beccome  just tuition
centres.

SHRI VISHNU KANT SHASTRI: Is
therc any monitoring?

SHRI S.R. BOMMALI: There are rules
and thcy arc expected to monitor. There
arc rulcs about salary, lcave, ctc. Every-
thing is therc.

SHIR GURUDAS DAS GUPTA:
They arc all violated. What is 10 be
donc?

SHRI S.R. BOMMALI: 1 am coming to
that. They arc not properly enforced by
some of the institutions. Thc violation is
not properly gehecked. Thercfore, the
whole problef¥ now is....

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now I would like to
know how Jong you will take.

/SHRI S.R. BOMMAI: Because of
shortage of time I would only say, I
rcally apprcciate that this issuc has been
raiscd. I assure this House that there
would be a law. I will consult with the
State Governments. Therc should be a
law. I pcrsonally fecl that there should be
a proper law. This becing a concurrent
subjcct T must consult with the State
Government. 1 am of the view that in
consultation with them some law  will
have to be made.

1 will scck vour opinion while making a
law. Whoever is interestcd, can write to
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me so that those things are also taken up
whenever 1 call a meeting of State
Ministers to discuss this subject. ¥ would
like to add onc thing more.

THE VICE-CHAIRMAN (SBRI G.
SWAMINATHAN): Mr. Minsster, o-e
minute. At 2.30 p.m. we have to iake up
thc Private Mcmbers, Business. The
Ministcr may take four or five minutcs
morc. Do 1 have the permission of the
House to continue with it?

SOME HON. MEMBERS: Yes, Sir.

SHRI $.R. BOMMALI: Sir, I will not
takc much time. Personally 1 fcel that a
law is nccessary. It being a Concurrcnt
subjcct., I have not only to consult the
State Governments but  also  experts,
tcachers’ associations and some of the
managements. We must also remember
that there arc a lot of impediments. The
Constitution guarantces ccrtain rights to

linguistic ~ minoritics and religious
minoritics.
SHRI GURUDAS DAS GUPTA:

That is whcre the problem is.

SHIR S. R. BOMMALI: Lect me finish.
There is a decision of the Supreme Court
on this matter. There are so many things.
We have to take into consideration the
constitutional provisions and the opinion
of the Statc Governments while making a
law. But viclations cannot bc tolcratcd.
Injusticc cannot be 'tolcrated. Inhuman
trcatment  of tcachers cannot  be
tolcrated. Exploitation of students and
parcnts cannot bc tolcrated. Wc should
not allow commercialisation of education.
This should bc stoppcd. 1 assurc the
House that appropriate steps be taken in
that direction as carly as possible.

SHRIMATI RENUKA
CHOWDHURY: Frec and compulsory
cducation for girls.....

THE VICE-CHAIRMN (SHRI G.
SWAMINATHAN): Shri S.S. Ahluwalia.

st wae uwH awgareen  (faEr):
QAW WiEE, W Y WEW ¥ AAh
oA TEl meed | S 9 R ae e
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SHRI S.R. BOMMAI: I rcpeat here
what 1 said on the Television. 1 will
contact the Bihar Government. If they
arc not paid, it is vety unfortunate. I will
find out. If they arc not paid, T will sce
to it that their salaries arc paid.
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SHRI S.R. BOMMATI: Therc is no law
for private shcools. So far as Government
schools and aided schools are concerncd,
we have got a law. We¢ can enforce it.
Wherever there is a violation, we can
take action. But there should be a law for
these schools also.
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SHR] S.R. BOMMAI: 1 would say
that  disaffiliation is not a solution
because students will suffer and teachers
will  suffcr. Disaffiliation is only an
ultimate power. That is not a solution. 1
am contcmplating a law as suggested by
all of you. But I will have to consult
. everybody.
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Resolution 338
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SHRI S.R. BOMMAI: Thc hon.
Mcmber has raiscd a certain problem. I
agree that thcre are problems so far as
kindcr-garten schools are concerncd. But
thcy do not nced any recognition. It is
for thc parents to take carc of thesc
things. Rcgarding other matters like
payment of salarics, etc., I have said that
a law is necessary. Proper
implementation of this is also very
important and 1 will try to ensure this.

PRIVATE MEMBERS RESOLUTION

RE. NEED TO CHECK POPULATION
GROWTH

THE -VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We will take up the
Private Mcmbers' Resolution moved by
Shri Ramdas Agarwal.



